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[Shri D. R. Chavan)
(2) (i) Review by the Government
on the workiog of the Madras
Refineries Limited, Madras
for year 1968-69,

(ii) Anonual Report of the Madras

- Refineries Limited, Madras
for the year 1968-69, along
with the Audited Accounts
and the comments of the
Comptroller and  Auditor
Geaneral thereon,

[Placed in Library. See No. LT—
2151/69.]

NOTIFICATIONS UNDER  CusTOMS
Act 1962, ETc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) i I beg to lay on the Table—

(1) A copy each of the following
Notificatlons under section 159 of
the Customs Act, 1962 ;—

(i) G.S.R. 2087 (Hindi version)
published in Gazette of India
dated the 30th August, 1969
together with an explanatory
memorandum.

(li) G. S, R. 2219 (Hindi version)
published in Gazette of India
dated the 13th September,
1969 together with an explana-
tory memorandum,

G. S. R, 2658, (Hindi and
English wversions) published
in Gazette of India dated the
22nd November 1969 making
certain amendment to Noti-
fication No. G. 8. R. 575
dated the 28th May, 1960,

(i)

[Placed in Library. See No. LT—
2152/69.]

(2) A copy of the Customs and
Central Excise Duties, Export
Drawback  (General)  Fortieth
Amendment Rules, 1969, (Hindi
and English versions) published
in Notification No. G. 5. R. 2659
in Gezette of India dated the
22nd November, 1969, under sec-
tion 159 of the Customs Act,
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1962 and section 38 of the Central
Excise and Salt Act, 1944, [Placed
in Library. See No, LT—2153/69]

(3) A copy of the Central Exclse
(Eleventh Amendment) Rules, 1969
(Hindi version) published in Noti-
fication No. G.S.R. 2635 in
Gazette ol India, dated the 15th
November, 1969, under section 38
of the Central Excises and Salt
Act, 1944, [Placed in Library.
See No. LT-2154,69.]

(4) A copy of the Annual Report of
the Delhi Financial Corporation
together with statement of assets
and liabilities, profit and loss
account and the Auditor’s Report
for the year 1968-69 together with
its Hindi version published in
Notification No. F. 6/9/69-Fin (G)
in Delhi Gazette dated the 18th
September, 1969, under sub-section
(3) of scction 38 of the Siate
Financial Corporations Act, 1951
|Placed in Library. See No.
LT-2155/69)

CARDOMON (LICENSING AND REGISTRA-
TION) SECOND AMENDMENT RULES
1969

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK)
1 beg to lay on the Table a copy of the
Cardamom (Lic:nsing and Registration)
S:cond Amendment Rules, 1969 published
in Notification No. G.5.R., 242l in Gazette
of India dated the 18th Ociober, 1969 under
sub-section (3) of section 33 of the Carda-
mon Act, 1965. [Placed in Library. See
No. LT-2156/69.]

12.54 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
Last Friday when I aonounced the business
of the House 1 said that the Constitution
(Twenty third) Amendment Bill would be
taken up on the 9th and it was agreed to by
the House. Since the Business Advisory Com-
mittee had allotted six hours, it would meaa
the debate would take place on the Sth but
the voting would be on the 10th, Some



Personal
Explanations
Muslim Members poloted out that on the
following day there is [d.
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MR. SPEAKER 1 In order to accom-
modate the request of the Muslim Members
you can take it up a day earlier,

SHRI RAGHU RAMAIAH : It will be
taken up on the 8th and the voting will be
on the 9th.

=t gTg qmdy (WTSgR) ¢ Feme
AEET, T & 9T O OF 4g9 A4 AT
oY | 59 garg o 3§ & F§ faw A
grAgg e g g f ag agg wa

il

MR. SPEAKER i1 This is only con-
cerning one item, “There {5 no other item ;
nothing.  This is only concerning the
tequest by Muslim Members to allow them
a’frez day on the 10th for prayers, I hope
the House agrees to It

12.56 hrs.

PERSONAL EXPLANATION BY
MEMBERS

THE DEPUTY MINISTER (SHRI-
MATI NANDINI SATAPATHY) 1 Sir, I
rise on a point of pzrsonal explanation., On
the 26th November, 1969, during the course
of his speech, Shri Manubhai Patel made
some references to me. He said : I quote »

. “qEl & Fiaw afea A &
AT 77 weew for @ §, @wlg
st FeEoAlg grEd, AAdr afEeEr
goad! o7 =t e, I F A §
st faramfor oifmad), = =3
F&q1 annfz T w17 wrEw fafaeet
¥ 7 fasrma Y 2 f5 ag wvg-
frre 1 S #ar & frag
srgfree §, & 3o fou fadw =Y
Fam g | 7 fadig gw fou wwaw
g 5 ¥ ot grle qom | 5w oW
waig FaT g 7 (sawem) wEEEY

AGRAHAYANA 10, 1891 (SAKA)

Personal
Explanations

9@ g9 Ft qog ¥ T & &
grfaai 7 A% fasma w3’
=t gFA w72 FHATE (IN) : A
AgtgT, Tl ¥ wIT g9 "aA H F4f S
mwE?
sitael afegat weadt : qEf F TR
Namaft 1495 @ a99 & 59
FET AT E, 29 foU & 99 & @1t § wsA-
FETFTCIEG E |

MR. SPEAKER : Order, order.
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SHRI HEM BARUA (Mangaldai) :
That is a party matter, (Interruptions).

MR. SPEAKER : Order, order. 1 have
allowed it. It is a personal explanation in
reply to something which was said on this
side of the House. She is entitled to have
her say.

SHRIMATI NANDINI SATPATHI 1
Sir, I most emphatically and categorically
repudiate the allegation that I am a Com-
munist, as also the insinuation that I have
kind any of connection with any foreign
embassy,

Indeed, I must strongly protest against
these utterly baseless, unjustified und defa-
matory allegations and Insinuvations, I
challenge the hon. Member to produte one
iota of evidence to support his allegations,

I leave it to you, Sir, and to this House
to consider whether or not I am entitled to
the protection of this House ; also whether
it is not the privilzge of this hon., House
to have only facts and not unfounded and
baseless allegations.

SHRI K. R. GANESH (Andaman and
Nicobar Islands) 1 Sir, | rise on a point of
personal explanation, 0. the 26th Novem-
ber, 1969, during the course of his speech,
Shri Manubhai Patel made some references
to me, He said ; I quote—

“gral & Fiwg afer FAS ¥
o1 it A gzer fod i § wgla
1 Srzala qreg, sRdY Afeer



